faem w1 Afarer
NSRS GRS E RSl
NHHEN YT —2
(el T o WMl | Heftd AT SFaR))
YEHAR, 21 BRaY, 2025 /02, BIGH, 1946 (k)

- 03

e w1 Har
MR ST e faeell & Qa9 @ ufshar vd & Saras el & -8

& ARV H AT SWSIUTA o TSR IGiel &y fAeell &1 AU |91 & sregel ug &l
fateq a1 & forv T IMaR, 24 BRaX), 2025 &7 fod f¥aa fHar 81 sreger &1 fate=
24 YA, 2025 DI JURTET 02.00 Io7 J BFIT |

3 e H qEE SR BT S ISR O & faeelt @Y faum e &1 ufshar
vd i Fared faE & -8 & Su REE—(2), 3) Ud (4) @ SR enaf¥a faam
SITAT 8, S 59 UBR 28—

9 ypR ARed [fY @ qd 9 @ #7eurgd 9 ugd @8 W 9 fodl W 999 39
Ud @1, 6 fbdl 3 A DI W1 BT Aeyel AT SN, Aferd Pl e Hrd gU
R wU 3§ I ° A AR IH AT B AFAGT U AR TG BT AT
IS A1 IH WG B, (TS 9 FIAT H IRAMfdd b SR, I8 Ho Hel s
for fratfod 89 IR a8 egel & wU § B BT BT F8Id ©;

R Plg TR AU M W GKAMdT q8l BN, T AUAT A URAId B aTed
URATd DT IFFATGT BT AT 1 & Uh I 31 URd YT AT IgAIfQd B |

SR A H, 9 95 @& AW H $I3 U@ 81, 98 99 ddb I8 Tl dedl © b a8
IXAld Ugd XAl 7‘1?[ diedl, UXdId Ugd X Eﬁ 1%1({ YPIR il U AT U]
AT | fdT ) AHel H 98 ST S 39 91 dd & Wi W 6 98 U udd
FRAT & AT 98 YA IR el AT aredr 2 |

ST U TR Ud fafdad ergHIed 8 T B, 9 Uh—Ud IR Sl HH H I SIRAT
¥ 6 I uwga by T 8l iR Al smaeds garr a1 e g1 faffeaa fd
SRAT | Afe B U Wigd 81 S Al WeRIM Afdd a1 & Uwdmdl ol 9 91 8
T T 6 Widd U H URIdd Aaw] 991 & e g+ ford T g "

g & fafe & Uwial & Far ahaR, 22 BReN), 2025 TR ¥ Ugd & AU

[T GG BT < ST GhT |

AR BT Giaer & forg seue o fFare 8 Ul @ o o & foy FeiRd gos

(BT¥) Fer= § ol b e |91 |Afarer @ qaer ardr (Aifew oar #) ud fqurayr &
a’eR:ﬂs_d https://delhiassembly.delhi.gov.in/ U “Download Forms” & Iaid W
I B |

ASISREE
ICE)



LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI
BULLETIN PART-II

(General information relating to legislative and other matters)
Friday, 21 February, 2025/ 02, Phalgun, 1946 (Shaka)
No. 03

Election of Speaker

In pursuance of Rule 8 of the Rules of Procedure and Conduct of Business in
the Legislative Assembly of the National Capital Territory of Delhi, the Hon’ble
Lieutenant Governor has been pleased to fix Monday, the 24th February, 2025 for
holding the election to the office of the Speaker of the Legislative Assembly of the
National Capital Territory of Delhi. The election of Speaker shall be held from 02.00
P.M. onwards on 24th February, 2025.

In this connection, attention of Members is invited to sub-rules (2), (3) & (4) of
Rule 8 of the Rules of Procedure and Conduct of Business in the Legislative Assembly
of the National Capital Territory of Delhi which are reproduced below:-

“(2) At any time before noon on the day preceding the date so fixed, any Member
may give notice in writing, addressed to the Secretary, of a motion that another
Member be chosen as the Speaker of the House, and the notice shall be
seconded by a third Member and shall be accompanied by a statement by the
Member whose name is proposed in the notice that he is willing to serve as
Speaker, if elected;

Provided that a Member shall not propose his own name, or second a motion
proposing his own name, or propose or second more than one motion.

(3) A Member in whose name a motion stands on the list of business shall,
unless he states that he does not wish to move the motion, move the motion
when called upon to do so. In either case he shall confine himself to a mere
statement to the effect that he moves the motion or that he does not intend to
move the motion.

(4) The motions which have been moved and duly seconded shall be put one by
one in the order in which they have been moved, and decided, if necessary, by
division. If any motion is carried, the person presiding shall without putting
later motions, declare that the Member proposed in the motion which has been
carried, has been chosen as the Speaker of the House”.

NOTICE OF MOTION FOR THE ELECTION OF THE SPEAKER CAN BE GIVEN
UPTO SATURDAY, 22 FEBRUARY, 2025 BEFORE NOON TO THE SECRETARY,
LEGISLATIVE ASSEMBLY.

For the convenience of Members, Form for giving notice of motion for election of
Speaker is enclosed herewith. The same is also available in the Notice Branch of the

Assembly Secretariat and Assembly Website https://delhiassembly.delhi.gov.in/
under the Head-“Download Forms”.

Ranjeet Singh
Secretary



LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
OLD SECRETARIAT, DELHI 110 054

NOTICE OF MOTION FOR ELECTION OF

SPEAKER
Place:
Date:
To
The Secretary,
Legislative Assembly,
National Capital Territory of Delhi.
Sir,

Under Rule 8 of the Rules of Procedure and Conduct of Business in
Legislative Assembly of National Capital Territory of Delhi, I give notice of the
following motion which I propose to move in the House on the

“That Shri/Smt./Ms. ,
a Member of this House, be chosen as the Speaker of this House.”

Yours Sincerely,

Signature:

Name:

MLA

I second the above motion.

Signature:

Name:

MLA
I am willing to serve as Speaker, if elected.

Signature:

Name:

MLA
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